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Record of Proceedings

The representative of SRLDC submitted as under:

(@) As per the direction of the Commission, a special meeting was convened
on 20.7.2015 with all the WTG manufacturers, developers, utilities and



institutions. In the said meeting, the following was discussed with regard tg
implementation of LVRT:

(i) About 11% of present installed capacity is of ‘Stall' type. Since
these machines have neither ‘pitch control’ nor inverter / convertor circuyit
In turbine side, LVRT is not feasible at machine level even through
retrofitting. For remaining 89%, providing LVRT feature is possible. The
implementation requirement and cost varies with the type of machine
Some of the machines already have this feature and only this needs to be
enabled and tested. Some of the machines require logic/setting
modification in the inverter / convertor circuit while some of the machines
require separate / independent retrofitting mechanism.

(i) Considering number of machines and their owners, implementation
is possible only in phased manner. Accordingly, implementation of LVRT
should be done in phased manner.

(i) ltis not possible to have LVRT demonstration as part of ‘Type Test’
report or WTG technical specification of existing models with immediate
effect though the machines are having inbuilt LVRT feature. This is
because inclusion of any additional information in the ‘type certification’
has significant commercial/procedural implication on ‘Technology Transfer
Agreement’.

(iv)  NIWE confirmed that out of 35 existing models only two models
confirmed LVRT compliance in type certification. For others, the
manufacturers confirmed the LVRT compliance through declaration/
confirmation. Accordingly, WTG manufacturer will issue a separate
certificate clearly indicating enabling and effective functioning of LVRT
feature from the day of commissioning of the machine. The same needs to
be endorsed by the generator/developer for all the existing models of
old/new machines. For all new models it shall be part of type certification.

(v) The developer / applicant shall ensure availability of data to SCADA
system of appropriate Load Despatch centre (LDC) and only after
ensuring the same, COD of the machine should commence. Certification
of SLDC in this regard has to be mandated. Appropriate LDC shall monitor
the availability and performance of LVRT feature continuously with
analysis on every instance of GD-1 and above and specific instances as
communicated by RLDC. LDC shall submit a monthly report of analysis
(including ‘NiI' report) for discussion in the Protection Co-ordination
meeting of RPC and shall take up the matter with Appropriate Commission
on any lapses. Accordingly, the appropriate LDC shall be responsible for
ensuring effective performance of LVRT mechanism.
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2. The representative of SRLDC further requested the Commission to ISSyue
following directions for:

(a) Early implementation of LVRT in all the wind turbines (except stall type) in
phased manner.

(b) Implementation of LVRT for all solar generators also from the initial state
itself. The responsibility for ensuring implementation and performance monitoring
may be emphasized to respective LDC similar to that of WTG.

(c) Furnishing detailed action plan for implementation in a phased manner
IWPA / IWTMA through respective Load dispatch Centre facilitating monitoring
the progress by respective RPC. The direction be issued for entire country.

3. Learned counsel for IWTMA submitted that during the meeting held on
20.7.2015, the details of WTG installation in India has already been submitted as on
31.3.2015. He further submitted as under:

(a) Approximately 11% of total installation is of Stall type WTGs,

(b) The percentage of installation year-wise is also declining and was at mere
1.08% of total installation during the year 2014-15.

(c) Phasing-out of existing Stall type WTGs would take at least 3 to 4 years and
manufacturers need to provide service to the existing customers.

4. Learned counsel for IWTMA referred to the Annexure attached with reply filed
by IWTMA regarding cost and time for implementation of LVRT in WTGs commissioned
prior to 15.4.2014 which is attached with the ROP as Annexure and submitted that for
implementation of LVRT on existing WTGs commissioned before 15.4.2014, the
economic aspects need to be seen.

5. Learned counsel for Pioneer Wincon, a WTG manufacturer, submitted that the
existing Stall type WTGs need to be serviced and that is why components of Stall type
WTGs are still being manufactured. He further submitted that since phasing-out of stall
type WTG would take at least 3 to 4 years, the Commission should issue direction in
this regard.

6. The representative of CEA submitted that CEA has initiated the process of
amendment to the Central Electricity Authority (Technical Standards for Connectivity to
Grid) Regulations, 2007 to remove ambiguity about the clause mandating provision of
LVRT in existing WTGs which were in operation before CEA Regulations on LVRT
came in force and to include solar generators except roof-top solar generators. In
response to the Commission's query regarding provision of LVRT in large roof-top
solar, the representative of CEA submitted that for medium voltage level of 33 kV and
above, LVRT is required. However, for 11 kV and below voltage level, LVRT may not be



required. The Commission observed that CEA may take a view about minimum voltage
level for LVRT in view of grid security.

7. The Commission observed that there should be a fixed timeline to replace older
WTGs in order to harness renewable energy duly considering grid security.

8. After hearing the representative of the petitioner and learned counsels for the
respondents, the Commission reserved order in the petition.

;

-

(T. Rout)
Chief (Law)

By order of the CommSSfion
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Aratasons- T

Indian Wind Turbine Manufacturers Association

Prior to 16/04/2014 for 225-750kw Turbines [ For states of AP, Karnataka, Tamil Nadu, Kerala) w
{
.ﬁmigﬁ.mm 51 No. Size of Turbine {225-750kw) Number of Turblnes Cost / Turbine for LVRT fitting Time For Implementation
Under OEM Control 2nd Half of 2015 | 1st Half of 2016 | 2nd Half of 2016 | 15t Half of 2017
GE GO0 5 NA
Ploneer 2 250KW and 750KW 754 NA Not technically feasible
i 3 225 kW 61 INR 25.0 Lakhs Sep-16
| 4 500 kW ” 125 INR 30.0 Lakhs Dec-16
i 500 kW 274 INR 30.0 Lakhs Jun-17
Suzion 350 912 25-30Lakhs . 3 years
500 762 25-30Lakhs 3 years
LS : 250 194 Not technically feasible

Prior t0 16/04/2014 (800kw & Above) { For states of AP, Karnataka, Tamil Nadu, Kerala)

urbine [800kw & above) Number of Turbines mmzamnwa approximate Cost / Time For Implementation
Under OEM Control Turbine for LVRT fitting 2nd Half of 2015 | 1st Half of 2016 | 2nd Half of 2016 | 1st Half of 2017
SO, 50Hz, 1EC 1B 1042 25-30L
1 75 Rs. 30 Lakhs 10 15 25 25
25 Rs .21 Lakhs 10 15
1 Rs. 20 Lakhs 1
73 : 25-30 Lakh 3 years
2360 25-30 Lakh 2-3 years
, 1818 25-30 Lakh 2 years
’ 1 25-30 Lakh 2 years
682 25-30 Lakh 1year
351 - Compliant
1 . - Compliant
2000 2 Rs. 30Lacks/WTG Mar-17
6 ~50Lakhs [




